STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMER & SITTING) IN THE
STATE OF ANDHRA PRADESH IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As.,
VIJAYAWADA, AS ON 30.06.2026

Dite anel Date of Date of Stay if Expected
Sl. District Name of Case No. Sitting/ Number of Offence Ma?(lmum filing Framing Present Status any by time o'f
No. Court Former Alleged Punishment Charge- Higher | completion
F.LR. Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
Stay of all further
proceedings granted by
01.02.20009, Imprisonment for Honourable High Court in
1 |Ananthapuramu J'g(‘; 'tC" 43/231 g F;]”;er cr. gsfg?f:sg 6 months or fine |30.08.2009 n;r}?;?ne: .| CRLP.No.627/20200n | Stayed
Y | No.20/2009 ' or both ' 05.10.2020.
NBW is pending against
AB.
For Trial. Stay of all further
-~ 21.07.2007, Imprisonment for proceedings granted by
2 |Ananthapuramu F‘QJaF;iilT' 512%18 DSJlltlt_lr,:S Cr. U/;e&é% 2 years or fine or|31.10.2008| 23.06.2014 | Honourable High Courtin | Stayed
JREUS: =1 No.35/2007 : both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all
) further proceedings
JF.CM., ce sittpig | ZREEI0T. | 4 jose mpy | IMpHiSOnment for granted by Honourable
3 |Ananthapuramu Cr. 2 years or fine or|31.10.2008| 23.06.2014 h ;
Rayadurg. 52/2018 M.L.A No.36/2007 of IPC. both High Court in Stayed
’ CRL.P.N0.2667/2018 on
12.03.2020.
- ; Imprisonment for
4 |Ananthapuramu Pl Fr2ill CC 2/2019 sitting Pr|vat§ Uisee500 2 years or fine or|12.02.2014| 16.06.2023 For arguments. - 3 months
Dharmavaram. M.P. Complaint of IPC. .
Interim Stay of all further
U/Sec.143, | Imprisonment for Proceedings granted by
5 |Ananthapuramu Asnzln‘iflwzcﬁglr;q 07/2(0323 l;’im:r 2352?25232 341 r/lw 34 | 6 months or fine SeA2E0es Cir}argne:d Hon’ble High Court in Staved
P e of IPC. or both NOLIrAMed- 1 crl.p.No. 7854/2023, dt, ¥

10.10.2023




Dt Date of Date of Stay if | Expected
3. District Name of Case No. Sitting/ Number of Semce Ma_)umum filind Framing Present Status any by time o_f
No. Court Former Alleged Punishment Charge- Higher [ completion
F.LR. Charge :
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Sittin Stay of all further
JF.CM cC M Pg 11.04.2019, | U/Sec.323, | Imprisonment for Charges proceedings granted by
6 Kadapa Karr;alla .ur.z;\m 21/2020 (Ra;' .a Cr. 324, 506 r/w| 7 years or fine or|20.10.2020 not fra?ned Honourable High Court in | Stayed
REA sﬁbjhya) No.100/2019. | 34 of IPC. both ‘| Crl.P.No. 3219/2022, dt
28.04.2022
Lg’28§ CEBZST, Stay of all further
I AJC.Y M.LA 13.07.2011, IPC’ andl Imprisonment for Proceedings granted by
7 Guntur Court' '.I'e-na.ii CC 5/2020 (F’r(las.en-t) Cr. s ‘i25(A) 7 years or fine or31.12.2018| 21.10.2020 | Honourable High Court in | Stayed
’ ' No.45/2011 | >°% both Crl.P.No. 4973/2022, dt
arR PG 12.07.2022
1951. o '
S/s of A3 pending.
U/Sec.499, Simple Stay of all further
) IV A.C.M.M., CC Sitting Private 500, 501, [Imprisonment for Charges proceedings granted by
. shaz Vijayawada. | 33/2018 | M.L.A. Complaint 502 r/iw 34 | 2 years or fine or 09032018 not framed. | Honourable High Court in Srayed
of IPC. both CRL.R.C.N0.294/2021 on
28.04.2021.
" U/Sec. 447, | Imprisonment for
. J.F.C.M. cC Sitting 17.11.2015, ’ i ; up to 6
9 Krishna P — 04/2025 MLA 112/2015 353, 427 riw| 2 years or fine or [17.06.2019( 17.09.2025 Summons pending - months

34 of IPC

both




Date of Stay if Expected
Sl. Split up Cats ahd Offence Maximum filing Dateof any by time of
District |Name of Court Main Case No. Number S Framing | Present Status . ;
No Case No. Alleged Punishment | Charge- - Higher | completion
of F.L.R. Charge 3
sheet Court of Trial
1 2 3 4 5 6 T 8 9 10 11 12 13
CC No.69/2018
(The Case against A:48 and A51
Spl. Court for was Split up from CC
Trial of Criminal No0.69/2018 and Numbered as
Cases relating ce C.C.4/2023 on 22.02.2023. A1: U/Sec.143, | Imprisonment NBW pending Split up
10 Krishna to Elected 04/2023 Gottipati Ravi Kumar, A2: Kakani - 341, 188 r/w | for 6 months or - - against A48 and | from CC
M.Ps. & Govardhana Reddy and A3: 149 of IPC. fine or both A51. 69/2018.
M.L.As., Poluboina Anil Kumar Yadav,
Vijayawada. Sitting M.L.As. in Main Case, the
main case is Pending for
Arguments.)
CC No.11/2020
Spl. Court for (The Case against A:91 was
Trial of Criminal Split up from CC No.11/2020 L‘;/fgciﬁ&
Cases relating and Numbered as C.C.10/2023 7 ' | Imprisonment ; Split up
11 Krishna to Elected 1 02323 on 15.05.2023. The Accused - 3?29?32;1”” for 2 years or - ncii?arﬁqe:d NB\{: sgr?iiri]r?;Am from CC
M.Ps. & No.1is G.V.Harsha Kumar, Sec.3 of fine or both ’ ' 11/2020.
M.L.As., Former M.P. in Main Case, the PD P.P Act
Vijayawada. main case is pending for T '
Arguments.)
CC No.12/2020
Spl. Court for (TI:le Case against A:91 was U/Sec.188,
Trial of Criminal Split up from CC No.12/2020 143 147
Cases relating and Numbered as C.C.11/2023 ! ' | Imprisonment : Split up
12 Krishna to Elected 1 1}%323 on 15.05.2023. The Accused - 31529‘:2153 for 2 years or - n(ir;?;ﬁqe:d NB\;: ;SEEE;AM from CC
M.Ps. & No.1 is G.V.Harsha Kumar, Sec.3 of fine or both ' ' 12/2020.
M.L.As., Former M.P. in Main Case, the PD P-P At
Vijayawada. main case is pending for T '
Arguments.)
CC 2/2019
Spl. Court for (Case against A3 is Split up
Trial of Criminal from CC 02/2019 and
Cases relating Numbered as CC 13/2023 on Imprisonment : Split up
13 Krishna to Elected 1 3/(;(823 16.05.2023. The Accused No.2 - U/Seltlz:,.gOO o for 2 years or - ngr:‘f;?ne:d N:g\/;np;rféng from CC
M.Ps. & was Former M.P by name fine or both i ' 2/2019.
M.LAs., Nimmala Kristappa, The main
Vijayawada. case was pending for Cross of
P.W.1)




Date of Stay if | Expected
S| Name of Sitting/ | Dateand Off Maxi filin Dti.or any by | time of
' District Case No. =i Number of s aximum 9 Framing | Present Status y By .
No. Court Former Alleged Punishment | Charge- Higher | completion
F.LR. Charge ;
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Imprisonment Gl g
IV AJ.F.CM., cC Sitting Private U/Sec.500 examination-in- up to 6
T Neiae Nellore. | 24/2020 | M.LA. | Complaint ipg. |for2yearsor(26.11.2018| 31.08.2028 | opigr ang g, - months
fine or both :
M.Ps are pending
Stay of all further
proceedings
" U/Sec.171-C, | Imprisonment granted by
15 |  Nellore A"'P'(:\z‘”M" . 1532322 il'ti'”g 22‘8%‘5?;9' 188 riw 34 of | for 6 months | 22.05.2020 Cf}f;ﬁf; d”Ot Honourable High | Stayed
o ' IPC or fine or both " | Court in Crl.P.No.
1258/2023, dt
16.02.2023
U/Sec. 120- | Imprisonment
IV AJF.CM., cC Sitting | 28.12.2026. | B, 468,469, | up to 7 years For fixing of Trial i up to 01
- Nellore. | 012020 | M.LA. | 21/2016. |471and506| alongwith |0 122019 08.05.2020 Schedule year
of IPC. fine.
U/Sec.120-B,
VI Addl District 143, 341, 435
Ssgmsions IF?Q:V ;i?:'fff Imprisonment
Court, SC Sitting | 01.07.2014. igbletg vt up to 6
17 Prakasam Markapur, 01/2026 M.LA 152/2014. PDPP Ac_t and [up to 1de§rs 10.02.2016| 12.12.2025 | For Arguments - months
p Sec. 7 (i) of |along with find
rakasam Crimi
e riminal Law
District. Amendament
Act, 1932.
S/Sec. 109,
143, 147, | Imprisonment
Asst. Sessions SC Sitting 26.12.2018 323, 341, |up to 10 years . i upto one
18 | Prakasam |, o Chirala| 0272026 | MLLA | 3282018 | 307,3840f | alongwith |°0-052022(25.08.2025 | Summons pending year.
IPC riw 149 fine.

of IPC




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 30.06.2026

STAGE OF PROCEEDINGS

Sl Name of the Appearan Discharge Sec.313
= - ishi i- E 5 Total
No. District Pn_'e Summons | ce of Furnlshllng Exa.ml Petitions | Charges Trial Argu NBWSs/ Stay Cr'P'(f" Judg
Cognizance of Sureties | nation ) ments Bws Exami- ment
Accused Pending :
nation
1 |Ananthapuramu - - - - 2 2 s g 1 2 4 S - 5
2 |Kadapa - - - - - - - - - - 1 - - 1
3 |Guntur - - - - - - - - - - 1 - - 1
4 |Krishna - - - - . = 2 = e 5 1 = & 6
5 |Prakasam % 1 - - - - - - 1 - = . 4 2
6 |SPSR Nellore - - - - - . < 2 - < 1 . . 3
TOTAL - 1 - - - - - 2 2 5 8 - - 18




